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ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF ALLAHABAD BENCH OF THE NATIONAL
COMPANY LAW TRIBUNAL ON 19.02.2018
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C.P.No. 79/241-244/ALD/2016

Shri Navneet Kumar Shukla, proxy for the petitioner counsel Shri Rahul
Sripat. Shri Anil Kumar, PCS for Respondent Nos. 1,2,5 and 9. The
learned counsel submits that settlement talks between the parties have not
been materialized so far. Therefore, the case is fixed for hearing.

[n view of this, case is fixed for further hearing on 14" March,

2018.
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